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made for the t'onvening of * non-*l»gned 
Syn^ult,

<c) Qovernmeat would abide by the 
consensus readied at the Meeting of Foreign 
Ministers of ii*n*aligned Countries at 
Georgetown a&aht (he holding of a Non*
aligned Summit Meeting.h

Coal Mines Fftpfdeit t a d  Arrears 
With Coal Mills Owners

U S3. SHRI C. JANARDHANAN : 
SHRI A* N. SHARMA :

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state :

(a) whether Government are aware of 
the Increasing default on the part of the 
coal rotne-owners to pay their shew to the 
Coal Mines Provident Fund;

(b) if so, the steps taken by Govern* 
itant lo reoovei the arrears from the 
employer*; and

(C) whether any prosecutions have 
been launched against the defaulting emplo­
yers; i f  so, the number of cases filed so 
fa r?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R X  KHADIL- 
KAR): The Coat Mines Provident authori­
ties have reported as under

(a) Yes,

(b) (I) Legal action by way of pro* 
sfiGVtkm and recovery proceedings 
is generally taken against defaul­
ting employers under the Coal 
Mines Provident Fuad, Family 
Pension and Bonus Schemes Act,
t m

,(#) Complaint* are alio lodged in 
.suitribte eises under Section 406
M X  *

01 The State Governments of ^ a r , 
West Bengal, Madhya Pr*k*h aafl
IHhawdttni toa*t bee*fe<?ue«ted 
to issue lastrueciontfto tt

teste oAfoers limp **pedtt1fous4*m*H o r  p#»<to* o feftfio tta

(tv) The Stale Government of *Bbw t 
and Westaegal have been requeued 
to appoint Certificate Ofllfers lit 
each State to deal eacltistasly 
with the certificates eases of the 
Coal Mines ftovident Fund.

(v) The question of amending the Coal 
Mines Provident Fund, Family 
Pension and Bonus Schemes Act, 
IMS to provide for more deterrent 
penalties for non-payment of 
provident fund dues is under 
consideration of Government.

(c) Till the end of March, 1972, the 
following legal action to realise the 
arrears has been taken

(I) Number of |»rosccution filed 
under the Coal Mines Pro­
vident Fund, Family Pension 
and Bonus Schemes Act,
1948. -3429

(if) Number of prosecutions 
filed under Section 406 
L P. C. t  - | 7

(Hi) Number of certificate cases
filed. —3261

laterin Report of Bonus 
Review Committee

3454. DR, RANEN SEN i Wilt the 
Minister of LABOUR AND REHABILI­
TATION be pleased to state:

(a) whether Government have asked 
for an interim report from the Bonus 
Review C<M*&tttef;

<h) if so, whether Government have 
received this report; apd

dcdsiow taken 4 » fh e a ir
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